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CENTRAL ADMINISTRATIVE TRIBUNALSRINC IPAL BENCH,
OC.A. NO. 2268/93

New Delhi this the 18th day of January,9s,

Shri N.V. Krishnan, Vice Chairman(A),

Br., A. Vedavalli, Member(3J),

1. Unien of Indisa through
General Manager, Northern Railuays,
Barode Houss,

New DBplhj.

2, Divisional Railuay Manager/
Divisional Personnel Ufficer,
Northern Rajluays,

State Entry Road,

New_Delhi. "~ ese Applicants,

By Advecate Shri\I.C. Sudhir,

Versys
1. Shri Nznd Lal,

S/o Shri Miri Mga], :
R/e G-221, Patel Nagar-III,

Ghazigbad ;UF2.

2, Presiding Officer,
Central Government Laboyr Court,
New Delhi,

3. ARssistant Collactor,
Civil Supply Building,
Tis Hazari Ceurt, -
Oelhi, ' -+« Respondents,

By Advecate Shri G.0. Bhandari (Fér Respondent No. 1).

None for other respondents,
{

CROER (ORAL)

Shri N.V,. Krishnan

The applicants i.e, Unien of India through Genersl
Manager, Nerthern Railuafs and DiVisibnal'RailuayS Manager,
Northern Railsays, New Delhj have preferredsthis appli-
cation agains t the order of the Central Government Laboyr
Court, New Delhi datsd 22.1,1993 in LCA No.1235/88. The
applicants hgyve Prayed that this order be quashed, The

first respondent, affected workman, has filed g reply,

The matter Came for fj '
ane nal hearihg today, The I ar ned Counse}
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for the applicanty toek us through ths impugned
Annexure A=l order, That order makes it clear that
it was passed with the consent of the representative

of the menagement as would be clear from the following

axtract therefrom:

"I have heard representative for beth the parties
and have gone through the record. Since the
basis of the present claim of the present appli-
cation is the same as was in the previcus appli=-
cation the representatits for the managemant
have very fairly stated that they would calculate
the ameunt payable to him in the light of the
order psssed by my predecassor and shall examine
the charts furnished by the workman in this casea
and accordingly if any payment becomes payable
they would make the payment within two months
from the date of this order, The workman repre-
< sentative is satisfied with this and as such it
is ordered that the managemsnt shall make payment
to the workman within two months in the light of
the order passed by my predecessor and the manage-
ment shall consider the chart filed by the workman
but the payment shall be made after making fresh
calculations but not beyond the terms of the order
of my.predecessor. If no payment is made within
. two months management shall be liable to pay
interest @ 12%, Parties shall bear their own
costs of this aspplication",

We, therefore, wanted toc knoy frem the learned bounsel
for the applicants heow this application is maintzinable

- when the order has been paSsed by the Labour Court with
the consent of the represantstive efféﬁe management,
The learned ceunsel contends that the order of the Labour
Court is without jurisdiction, UWe are unable to agrse,

If the respondents had any intention to challenge the

jurisdiction of the Labour Court, they ought to have done
&

before that Court instead of agreeing to have peesed a
,b e3Se

consented order;by that court,

2, In the circumstance, we do not find any merit

in the UG.A. G.A. is, therefore, dismissed, No costs,
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( DR, A, VEDAVALLI) (N.V, KRISHNRNz
MEMBER(J) VICE CHAIRMAN(A)
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